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Urrer Prapest Civii Laws AMENDMENT
Acr, 1968

SHRI JAGANNATH PAHADIA: On
behalf of Shri M. Yunus Saleem, I beg to
lay on the Table a copy of the Uttar
Pradesh Civil Laws Amendment Act, 1968
(President’s Act No. 35 of 1968) published
in the QGazette of India dated the 2nd
December, 1968 (Hindi and English
Versions), under sub-section (3) of Section
3 of the Uttar Pradesh State Legislature
(Delegation of Powers) Act, 1968. ([Placed
in Library. See No, LT-2700/68[.
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12-36 hrs.

COMMITTEE ON ABSENCE OF MEM-
BERS FROM SITTINGS OF THE HOUSE

MiNUTES

SHRI THIRUMALA RAO (Kakinada):
1 beg to lay on the Table Minutes of the
Eighth sitting of the Committee on Absence
of Members from the Sittings of the House
held during the current session.

LEAVE OF ABSENCE FROM SITTINGS
OF THE HOUSE

MR. SPEAKER: The Commitice on
Absence of Members from the Sittings of the
House in their Eighth Report have recom-
mended that leave of absence be granted to
the following fourtoen' Mcmbers for the
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(1) Rani Lalita Rajya Laxmi

(2) Shri Lalit Sen

(3) Shri K. R. Ganesh

(4) Shri P. Venkatasubbaiah

(5) Shri Tayappa Hari Sonavane
(6) Shrimati Ila Pal Chaudhuri
(7) Shri N. K. Somani

(8) Shri K. Jaggaiah

(9) Shri M. N. Naghnoor
(10) Maharani Vijayamala Rajaram

Chhatrapati Bhonsale

(11) Shri Madhu Limaye

(12) Shri Pashabhai Patcl
(13) Shri S. R. Damani

(14) Shri Ebrahim Sulaiman Sait

I take it that the House agrees with the
recommendations of the Committee.
HON. MEMBERS: Yes.

MR. SPEAKER: The leave is granted.
The Members will be informed accordingly.

12.37 hrs.

INDIAN POST OFFICE (AMEND-

MENT) BILL*

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAGQ SINGH): 1 beg to
move for leave to introduce a Bill further to
amend the Indian Post Office Act, 1898.

MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill further to amend the Indian Post
Office Act, mr'

22nd July to 30th August, 1968

(Fifth Session)

24th July to 24th August, 1968
(Fifth Session).

11th November to 20th December, 1968
(Sixth Session).

11th to 26th November, 1968
(Sixth Session).

11th November to 20th December, 1968
(Sixth Session).

11th November to 6th December, 1968
(Sixth Session).

11th to 29th November, 1968
(Sixth Session).

11th November to 15th December, 1968
(Sixth Session).

11th November to 20th December, 1968
(Sixth Scasion).

11th to 30th November, 1968
(Sixth Session).

11th to 25th November, 1968
(Sixth Session).

11th to 26th November, 1968
(Sixth Session).

13th November to 10th December, 1968
(Sixth Session).

11th November to 13th December, 1968
(Sixth Session).

The motion was adopted,
DR. RAM SUBHAG SINGH: 1 intro-
duce the Bill.

INDIAN TARIFF (AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): On behalfl
of Shri Dinesh Singh, 1 beg to move for leave
to introduce a Bill further to amend the
Indian Tariff Act, 1934.
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MR. SPEAKER: The hon. Member will
please confine himself only to the Consti-
tutional point. He can oppose the Bill later.
At this stage, he may speak only on the Con-
stitutional position; that is all.

"¢ Published in Gazctic of India Exin-otdlulr}'. Part II, Section 2, Dated 16.12.68.



